
NATIONAL COMPANY LAW TRIBUNAL 
CHANDIGARH BENCH, CHANDIGARH 

CP NO. 15312010 
RT CP (CAA) No. 11 lIChdlCHDI2017 

In the matter of scheme of amalgamation between: 

AKJ Portfolios Pvt. Ltd. & others 

.. AND 
Essix Biosdences Ltd . , . . ..Petitionernransferee Co. 

Present: - Mr. Atul V. Swd, Advocate far the petitioner-companies. 
Mr. Deepankur Sharrna, Advocate for Official Liquidator, 
Chandigarh and Regknal Director, Northern Region, Delhi. 

Learned counsel for the petitioner-companies submits that he 

has filed affidavit regarding uploading of notice on the website of the 

Oflidal Liquidator on 23.08.201 7 and publication in the Official Gazette 

of U.T., Chandigah on 01.09.2017 and these are attached with the 

affidavit along with clippings of newspaper publication dated 15.09.2016. 

The same be taken on record. Copies of the same have been supplied 

to the Official Liquidator. The learned counsel further submits that the 

Midavit further states that no 'objections' to the Scheme have been 

received by the companies from any quarter and that hare are no other 

Sectoral Regulators in respect of the petitioner-companies. 

In compliance with the order dated 10.08.201 7, fresh report 

has been flied by the Omcial Liquidator and learned counsel for the 

e o n e n  states that he is not to file any response to the repon as the 
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